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OA No. 530/2005 with MA 323/2005 -

Mr. Amit Mathur, counsel for applicants.

* Mr. Tej Prakash Sharma, counsel for respondents,

Heard the learned counsel for the parties.

The épplicants have filed MA No. 323/2005 for ﬁling
Joint Application. In view of the averments m ade in the MA, the -
same is allowed. The applicants are permitted to file ajoint OA.

. Learned counsel for the applicants  submits that

. subsequently applicants have been promoted and as such, the

present  Original - Application has  become infiuctuous.
Accordingly, the OA is disposed of with no order asto costs.
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